
CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH 

ALLAKABAD.  

Allahabad this the cri,' day of 1996. 

Hong ble Mr. Justice B.C. Saksena, Vice-Chairman 
Honlble Mr. S. Dias Gupta. Administrative Member.  

1 Original Application no. 260 of 1992.  

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, NaiBasti, near Ploice Chowki, Lalitpur. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay, VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents 

Alongwith 

Original Application no. 261 of 1992.  

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya, 
R/o 9, Ganesh Bazar, Jhansi. 

... Applicant. 

Versus 

i. Union of India through Ge 
Railway, BombayVT. 

ii. Chairman, Railway ServiCe 
Railway Recruitment Board 
Bombay. 

neral Manager, Central 

Commission (Known as 
now) , Bombay Central, 

3. 
Ramashanker Trirathi, 5/3 Sri 
Sujekhan Khirki, Jhansi. 

... Respondents. 

262 of 1992. 

H.E. Tripathi, R/o 4, 

AnnlicAnt 

Original Application no. 

Versus 

i. Central 



ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Cenatral, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

11. 	Original Application no. 263 of 1992. 

Ram Kumar Made°, S/o Sri Sitaram Namdeo, Rio 474 near 
Bihari ji ka Mandir, Babina Gantt, District Jahnsi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

... Respondents. 

IS. 	Original Application no. 264 of 1992. 

Rahesh Kumar Srivastava, S/o Sri V.P. Srivastava, Rio 
Behind Normel School, Gooler Naka, Banda. 

... Applicant. 

Versus 

i. Union of I ndia, through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as 	ilway Recruitment Board), Bombay Central, 
!Bombay VT. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

6. 	Crimlinal Application no. 265 of 1992. 

Km. Al*K, 	 D/o Shri V.G. '1'..akankar, R/o 49 
-.

.:h.:harm.har. 

10 ant 

S -AS 

T hr .Dugh j;e ner:. !.iitmaier, Central 

IS 
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Railway, Bombay VI. 
ii. Chairman, Railway Service Commission (now known 

as Railway Recruitment Board), Bombay Central, 
Bombay. 

Original Applidation no. 266 of 1992. 

n414..... V 	 ^i; antra 14 c/o Shri N.C. Agarwal, Rio 45, 
1-"-ssF L 2 
la lid t.1N.L patio, J SO • IQ a • 

Verses 

i. 
Union of Indi through General Manager, Central 
Railway, Bomb y VT. 

ii. Chairman, RaiZway Service 
Comadssion (now known as 

Railway 
Recruitment Board), Bombay CentraZ, Bombay. 

iii. 
Divisional Railway Manager, Central Railway Jhansi. 

Respondents. 

0-11. 2.0 e.P 1492_ 

Avdhesh Kumar Vaidh, S/o Shri U.S. Vaidh, Wo 131 
Devri Mohalla, Ranipur, District, Jhansi. 

Applicant. 

Versus 

i. Union of India 
through General Manager, Central 

Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

9. 	Ori3inal Applicationno. 268 of 1992. 

Satya Prakash Du :*?y, S/o Sri B.P. Dubey, C/o Bundelkhand 
Medical Stores, lariya Bazar, Jhansi. 

Versus 

i 	Unio,r, of India through Gener 
P- 77!"./ay \T. 

y 5crvice C -,  
cr uitment Board 

al Manager, Central 

scion (now knov•r,  
B.Dinoay Central , 

Ea;:,tay. 
..... 4/— 

... Respondents. 

... Applicant. 

• • • 

... Respondents. 

... Applicant. 
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Pp• 	Original Application no. 269 of 1992 

SripaI Singh, S/o Shri Italian Singh, R/o Post and Village 
Chirhul, Distt. Etawah (ULP.). 

0.41, Applicant. 

Versus 

i. Union of India through General Manager Central 
Raulway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents, 

if. 	Original Application no. 270 of 1992, 

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, Rio 
86 Chandra Shekhar Azad, Ganest. Bazar, Jhansi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

19. 	Origingal Application no. 271 of 1992. 

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and 
post Shamtr.isir, TeNcil Telhehat, Distt. Jhansi. 

Applicant. 

Versus 

i. 	"Jr:ifs; of Incia through General Manager, Central 

1.11 	C: 	r ar; 	 Service Commission ( now HI )14;1 
as Lai 'wa )  Hecruitment Board), Bombay Cent) d 
BOChi••. 



iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

13. 

Jai 
ni 

of 1992., 

Mohan Lal Mishra, R/o 

Original AppliCation no. 272 

prakash Mishra, sio Shri Madan 
uca.h.oycav“, 

0.44, 	Applicant. 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Rail-way Service Commission (now known 
as Railway ReCruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

14. 	Original App/ication no. 273 of 1992. 

Sayyed Aizaj MohamMad, S/0 Shri S.I. Mohammad, R/o 
682/6, Tondon Comptnd, Civil Lines, Jhansi. 

... Applicant. 

Versus 

i. Union of Indii a through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Comcission,(now known 
as Railway Recruitment Board) , Bombay Central, 
Bombay. 

Divisional 4ilway Manager, Central Railway, 
Jhansi. 

... Respondents. 

16. 	Original Application no. 274 of 1992. 

Saepak Babu Rawat, S/o Shri R.N. Rawat, R/o 83 Chhatra-
salpura, Lalitpur 

... Applicant. 

inion of IrJe tO- c) In General w4nager, Centrzl 
Bon LL} 



ii. Chairman, 
as Railwa 
Bombay. 

// 6  // 
Railway Service Commission (now known 
y Recruitment Board), Bombay Contrail, 

iii. Divisiona 
Jhansi. 

1 Railway Manager, Central Railway, 

Respondents. 

16. Original Application no. 27E of 1992. 

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20, 
Subhash Pura, Lalitpur (U.P.) 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central RailwaY. 
Jhansi. 

... Respondents; 

Pl. 	Original Application no. 276 of 1992. 

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, Rio 241 
Outside Datia Gate, Behind Home Guard Training Center, 
Jhansi. 

• • • Applicant. 

Versus 

i. Union of 
Railway, 

ii. Chdirman, 
kr:Pim as 
Cc-] fltr i, 

India through 3enera 
Bombay VT. 

Railway Recruitment 
Hai lway 
Bombay. 

I 1,•anager, Central 

Board (Priviously 
.rd), Bombay 

... Respondents. 

1S. 	Original Application no. 277 of 1992. 

B.S. Updhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr. 
no. G-block, Agra Cantt. 

App ant 

i. 	 'r is 	r 
	
1 J,6:.„ -Jer, Geri-L.:31 

.7/- 



// 

Railway Bom 

ii. Chairman Rail 
as Railway Re 
Bombay. 

iii. Divisional Ra 
Jhansi. 

7  // 

ay VT. 

ay Service Commission (nnv: known 
ruitment Board) , Bombay:antral, 

lway Manager, Central Railway, 
. 	- 

a 

U 

Respondents. 

1Q. 	Original Application no. 278 of 1992. 

Om Prakash Rai, sti o Shri P.P. Rai, R/o (C/O) Bhatriya 
Lodge, Manick Chowk, Jhansi. 

... Applicant. 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), °ombay Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

20. 	Original Amilication 
no. 279 of 1992. 

Ajai Kumar Upadhayaya, S/o Sri B.L. Updhayaya, Rio 182/1 
Barubhondela, Jhansi. 

... Applicant. 

Versus 

Uni - n of India through General Manager, Central 
Railway, Bombay VT, 

Gnairman Railway Service C -- v .ion (now known 
as RailNay Recruitment Board), Bombay Central 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

24. 	Original Application nc. 280 of 1992. 

AhirVci3T, 	7:-v€ R/o Gram Barai Post 

Via Kuelch„ 

... Applicant 
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i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

2L. 	Original Application no. 281 of 1992. 
Mahendra Kumar Tripathi, 	Shri B.D. Tripathi, Rio 
305/2, Jhokan Bagh, Jhansi. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay %T. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay, Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

23. 	Original application no. 424 of 1992. 

Rajesh Chandra Tripathi, S/0 Shri A.S. Tripathi, Rio 
Kalco Kuwan, Tinwari Road, Banda. 

... Applicant. 

Versus 

i. 	Union of India through General Manager, Central 
Railway, Bombay VT. 

rnar, Railway Service Coc7ission (now kr7w:-. 
as i\a:. iway Recruitment Eca:c , ED::Lay 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

Respondents. 

7 	 Application no. 425 of 1992. 

S/', Shri 1.5. AWCSthl, 

;Inc 1i,: 

•• • ■•••,,.. 



• 
Versus 

• 

i. 	Union of India thibugh General Meager 
Railway, Bombay VI. 

ii ChairmanE.Re* 
as Rail**.  
Bombati:T.; 

Divisional, 
Jhansi. 

24, Original App 

Jamaluddin Khan, S 
C/o A.B.M. Build/ 
Jhansi. 

ication no. 428 of 1992, 

o Shri M.U. Out, Rits Deem Dayal Nagar 
Material, Nandanputas Slpri Bazars, 

i. Union of Ind 
Bom 

ii. Chairman, Ra 
knonw as Rai 
Central, Born 

iii. Divisional R 
Jhansi. 

VierSua' 

a through General Manager, Central 
ay VT.  

.lway Recruitment Board (Previously 
Tway service Commission), Bombay 
ay. 

ilway Manager, Central Railway, 

Respondents. 

26. Original Application no. 429 of 1992. 

Vinod Kumar Awasthi, S/o Shri R.R. Awasthi, Rio Mohalla 
Hatwara, P.O. Talbehat, Distt. Lalitpur 

Applicant. 

Versus 

i. Union of India through General Manager, Central 

Railway, Bombay VI. 

ii. Chairman,Railway Service Commission (now known 
as Railway Recnuitment Board), Bombay Central 
Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jahnsi. 

... Respondents. 

10/- 
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21, 
	Original Application no. 916 of 1992 

Madhuar Deo Pandey, S/o Shri R. Pandey, R/o Post 
Baldeo, Distt. Mathura (U.F.). 

... Applicant. 

 

Versus 

India through General Manager, Central 
Bombay VT. 

  _at .Jr nt  Board (Previously  Raiiway Rec:Ll  
Railway Service Commission), Bombay 
Bombay. 

 

i. Union of 
Railway, 

 

 

ii. Chairman, 
known as 
Central, 

 

 

 

iii. Divisjnnal Railway Manager, Central RailwaY, 
Jhansi. 

... Respondents. 

29. 	Original Application no. 918 

Rajendra Kumar Srivatava, S/o Shri 
554/7, Chitra Gupt Bhawan, Marsh 
Jhansi. 

of 1992. 

V.S. Srivastava, R/o 
Nagar, Sipri Bazar, 

... Applicant. 

Versus 

i. Union of India through 
Railway, Bombay VT. 

ii. Chairman, Railway Recr 
tral (previously known 
Commission). 

iii. Divisional Railway Manager, 
Jhansi. 

Central Railway, 

General Manager, Central 

uitment Board, Bombay, Cen-
as Railway Service 

... Respondents. 

xi. 	Original Application no. 920 of 1992. 
Ram. Gopal Rai, S/o Shri B.Ln Bei, R/0 29 Ramlila Maidant 
Babina, Distt. 

... Applicant 

i. Union of 

4-; 

•- 7-..?va4 as P. 
-nt. c: 

Verus 

India through General Manager, Central 
Bombay VT. 

•wey PecrJ:tment Board (Previously 
way Service Commission), Bombay 

'r a nt . 

	.11/— 
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iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

je. Original Application no. 922 of 1992 

Pankaj Kumar Gupta, S/0 Shri S.B. Singhal, R/o Rly. 
Qr. No. MB 178—A, Station Road, Agra Gantt. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

3i: Original Application no. 923 of 1992 

pradeep Kumar, S/o'Shri P. Narayan, R/o house no. 475 
near Bihari Ji Ka Temple, Babina, Jhansi. 

• • • Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jbansi. 

... Respondents. 

314 	Original Application no. 924 of 1992 

Madhuwala Khare, W/o Shri R.K. Srivastava, R/o House no. 
243/8, Nainagarh, Naga, Jhansi. 

... Applicant. 

Versus 

i. 	Uninr, of Tndia through General Manager, Central 
BoMbay VI. 

12/— 
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ii. Chairman, Railwej Recruitment Board (Previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

	

o • 
	n-;m4fl,1 Annlication no. 1072 of 1992 

Mohammad Israil, S/o Shri Mohd. Gani, R/o Ward No. 24 
near Railway StatUn Harpalpur, Distt. Chhatarpur. 

... Applicant.. 

Versus • 

i. Union of India through General Manager, Central 

Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

	

311. 	Origir 	Application no. 1073 of 1992. 

Jagdish Prasi: Tewari, S/0 Shri Baij Math Tiwari, R/o 
Village sur:IL-,t, Post Tindwari, Dislt. Fonda. 

... Applicant. 

Versus 

Union of India through General Manaler , Central 
Healey, Bombay VT. 

ai.Chdirman,,,Railway Recruitment.Board, (previously 
frie,x, as Railway Service Commassi:fl) BDEb6y 

iii. 

c• Itr,1 

Divisional Railway Manager, Cent al Raii46.61, 
Jhansi. 

Crioiral Application no. 1074 of 1R92 

at Swarup Sharma, sin SHri 	Sharm 

,,,sEd Dwarf  Gokul, 14atftura. 

1 



// 13 /1 

Versus 

i. Union of India through General Manager, 
Central 

Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Cothmission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

36. 	Original AppliCation no. 1075 of 1992. 

Mohd. Aslam F;ran, S/O Shri Mohd. Yusuf Khan, R/o 114, 
Mewatipura, Jhansi. 

... Applicant. 

Versus 

Union of India through General Manager, central 
Railway, Bombay vr. 

ii. The Secretary, Railway Recruitment Board (previo-
usly known as !Railway Service Commission), Bombay 
Central. 

iii; Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

3Y. 	Original Application no. 1076 of 1992. 

Bharat Shushan, S/o Shri Keshav Das, R/o Poonch, Moth, 

Distt. Jhansi. 
App lic ant . 

Vems 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Cetr 

iii. Di issonai Railway t.':anar, Central Railway, 

... Respondents. 

3Z. 	Or glad: App lc at i 	1077 of 1992. 

Ashok Kul 
Najhai, 	151. 

II, ii/n 153, Pur 

 

 

Applicant. 

`i 
14/ 
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Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

• 	

Regpondents. 

39. 	Original Application no. 1078 of1992 

Shakil Ahmad Hasmi, S/o Shri W.A. Hasmi, Rio Devganpura, 
Post Fanwari, Distt. Hamirpur. (U.P.). 

• 	

Applicant. 

Versus 

i. Union of India through General Manager, Central. 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railvay, 
Jhansi. 

... Respondents. 

0. 	Original Application no. 10E31 of 1992. 

Vi ay Kumar Dwivedi, S/0 Shri C.S. Dwivedi, Rio Village 
Takali (Hastan) P.O. Hastam, Via Khurhand Station, 
Distt. B ndE.. 

... Applicant 

Versus 

i. 	Unior of India through General Manager, Central 
Raflv,av, Bombay VT. 

Chairman Hallway Recruitme nt Board (previously 
known as Railway Service Commission), 60mbay 
Central. 

Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

ippli 	1:1L • 
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Versus 

i. Union of India through General Manager, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

pplicbticn nn, 	nf 1(^7A   	-  

Vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj 
Rampur, Jhansi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, BoMbay VT. 

ii. Chairman, RailWay Service Commission(now known as 
Railway Recruitment Board), Bombay Central. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

43. 	Original Appli$ation no. 614 of 1993. 

Ajit Kumar Srivastava. S/o Shri K.B.L. Srivastava, R/o 
902 Kalyani, D Civil Lines, Unnao. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

Respondents. 

44. 	Original Application no. 1060 of 1993. 

Anand Kumar Sharma, S/o Shri B.S. 	n/0 (C/o) Shri 
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra. 

• • • 

Versus 

1n 4 rn 4-1-F T r44 1; tnrough GrIeral Nr.cicer. 

 

  

,...167- 



. • 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhanii. 

• Respondents. 

Original_Application no. 1465 of 1993 

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar 
nietrict Jalaun. 

• Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central, 

Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

46. 	Original Application no. 20 of 1994 

Aryl 	rivastava, S/o Awadh Behari Lal Srivastava, R/o 
307, 	. Mission Compund, Jhansi. 

... Applicant. 

Versus 

i. Union of India through Secretary, Railway Board, 
Ministry of Railway, New Delhi. 

ii. General Manager, Central Railv,ay, Bombay VI. 

iii. Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

... Respondents. 

Original Application nc. 70 of 1?94 

Promod Srivastava, S/o Shri. S.S. Srivastava, R/c 157, 
Chaturyana, Jhansi. 

... Applicant. 

Versus 

i. 	Union of India through General kianager, Central 
ailway, Bombay VI. 

Chairman, RaFwa-  7 7',Jitme7.1 Board. 

6 ... L 7/- 
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iii. Divisional Railwey Manager, Central Railway, Jhansi. 

Respondents. 

40. 	Original Applicaition no. 402 of 1994 

Lala Ram, S/0 Shri Kashi Ram, R/o 487/3, Near Junior 
High School, Nai Basti Jhansi. 

App14-.nt, 

versus 

i. Unicn of India through Secretary Railway Board, 
Ministry of Railway, New Delhi. 

ii. General Manager Central Railway, Bombay VT. 

iii. Chairman, Railwy Recruitment Board, Bombay Central 
Bombay. 

... Respondents. 

mi. Original Application no. 413 of 1994. 

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o 
422, Station Road, Lalitpur. 

... Applicant. 

Versus 

i. Union of India through Secetory, Railway Board, 
Ministry of R4ways, New Delhi. 

ii. General Manager, Central Railway, Bombay VT, 

iii. Chairman, RailWay Recruitment Board, Bombay central, 
Bombay. 

... Respondents. 

50r 
- Bhatnagar, S/0 Shri K.B. Bhatnagar, Rio near 

R.E. Colony, Civil Lines, Lalitpur. 

Counsel for the applicant Shri R.K. 
Versus 

i. Union of India through Secretary, Railway Board, 
Ministry of Railways, New Delhi. 

ii. General Manaaet, Central Railway, Bombay V. 

Ch,, ?:Iman, Railway Recruitrrt Eoard 

Original Applidation no. 488 of 1994. 

Applicant 
. 	. 

Ni6em. 

Counsel fir the Resp 

heap)12: 

ondents Shri A.V. Srivastava. 
S ... 1, 
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:4. 	Original Application no. 141 of 1988 

Ku, Indra Singh, D/o Late Shri Chandan Singh, R/o 536, 
Nanak Sanj, Sipri Bazar, Jhansi. 

... Applicant. 

Counsel for the applicant. ShriAlok Dava 

Versus 

fl--  Ai= ussa.v“ ,J♦ AML+M  

Central Railway, Bombay VT. 
annorAl Menagor, 

ii. 	Railway Serivce Commission, Bombay. 

... Respondents. 

Counsel for the Respondents. Shri H.P. Chakorvorty 
Shri V.K. Goel. 

ORDER (Reserved)  

JUSTICE B.C. SOASENA,V.C.  

These 50 o.As involve almost identical questions of 

fact and law. They are, therefore being decided by a common 

order. 

24 The brief facts are that an tilt Employment Notice NW. 

2780/81 was issued by the Railway Recruitment Board Bombay,. 

This Board was previously known as Railway Service Cassissient. 
arnene t4-  

In the said Employment Noticejyarious non—ttchincal categories, 

category No 25 had been indicated for the post of ;Probationary 

Asstt. Station Masters. The applicants state that they had 

applied in response of the said Employment Notice for the said 

post viz Category No. 25. They were called to appear at the 

written test held on 21k.6.1981. They were also shown as 

successful at the written test and were called to appear at 

an interview ter* held on 31'.3.1982 at Bhopal or other 

rer, 

ic■cc11._ 	.01)19 
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they were asked to attend the psychological test held in the 

office of the Respondent No'.2 at ChurChgate, Bombay on 120.824 

The further use if the applicants :that thereafter a notice 

was displayed at the notice beard of the Respondent N04.2 

indicating that some investigations are in process and after 

completion of the 4nvestioatiens the results will be declared all 
1 a. 

and the appointmen orders will be issued for which equal 

v'i numbers' of posts re being reserved. The applicantt stated 

that km he made representation on on 11!.11.88 which got ne 

response4 
Sernt4 

3. In the Meantime it appears thatithe candidates 

filed 0As Uhder Section 19 of the A.T. Act before the Bombay 

Bench and the said O.As were decided by an order dated 14.201 

The applicants hats also made reference to decision by this 

Bench of the TribOnal viz;(i) O.A. No. 936 of 1987 

Snt. Raj Kumari Sharma Vs. Union of India decided on 15.5.91 

(ii) O.A. No•. 318 Of 1989 Rajesh Kumar Shivhare and Crs 

Union of India deOided on 300.9:.1991'. 

4. The applicants further 'case is that after the 

said judgments the applicants approached the office of the 

Respondent noia to bestow the same benefits arising out of 

the said judgmentr to the applicants but he was told that 

he should also bring such a direction from the Tribunal. The 

applicant furtber contend that no inquiry had been conducted 

in the matter and at any rate the applicants have not been 

allowed to participate in the process of inquiry. Their 

further case is that as to the entire examination has not been 

carcIlled E-ne the 	teint orders have been issueci and a 

\ 
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circular has also been issued on the same subject on 54690; 

4. 	The Respondent neta has filed a written statment in 

almost all the 01.itst. Therein the pleatthe Oohs being barred by 

unde 
limitation as provided is gen

r  
tle 21 of the A.T.Aat has been 

raised. It has been stated that as far as the applicants are 

rnnoorned:  the final selection of Akin Category Net. 25 we* 

finalised during December 1986 and the name of the applicants 

do not find place in the final panel issued. as they had 

not secured adequate marks to qualify, The 84hs were filed 

in the year 1992. A further plea taken in the counter affida. 

vit is that the cause of action on the basis of which the 04s 

are being filed cannot be said to hove occurred within the 

territorial jurisdiction of this Tribunal. The Employment 

Notice was issued by the Respondent Nota, the office of which 

is at Bombay. The further plea taken is that the place of 

stay of the applicant would not determines' the jurisdiction 

to file the 0.A. It has also been pleaded that the orders 

issued by the GAT Bombay Bench er Allahabad Bench does not 

afford a fresh cause of action and the O.As are barred by 

time.,. It has been pleaded by the respondent no.2 that the 

said circular has no connection with the present petition. 

It was meant for fixation of seniority of selected candidates 

ar,t since the petitioner illas not qualifies for final selection 

he has no claim for appointment. No rejoinder affidavit 

appears to have been filed in any of the O.As. 

6. 	We have heard the learned counsel for the 

parties. 

a 	Y first 	iva the preliminry objections wit. ke  r: 	i tca  I   

this C 	 ,:ound 
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of want of territorial jurisdiction. Admittedly, the 

Employment Notice was issued by the Railway Recruitment 

Board, Bombay and the result was required to be declared by 

the Railway Recruitment Board, Bombay. The applicants have 

sought the relief of • writ- of mandamus to be issued to the 

respondents to issue the appointment order in favour of tha 

applicant within 0 time bound period in consonance with the 

judgment of this Tribunal in O.A. Not, 318 of 1989 dated 

.,cLeA41 
3049,19916 since the respondent neh2 is tAtoutside territo- 

rial justidictien of the Tribunal evidently such a direction 

cannot be issued to the respondent no a. The provisions 
(jA) 

of Art. 226 of the Constitution of India will not goven the A eseit...  

sitsatien•. The territorial jurisdiction of the Allahabad 

Bench of the Tribunal has been laid down.1S Section 19(1) 

of A.T. Act provides that; 

subject to the other provisions of this 

Act, a person aggrieved by any order 

pertaining to any matter within the 

jurisdiction of the Tribunal may make 

an application to the Tribunal for the 

redressal of his grievance." 

Thus for the purposes of maint4inability of the O.A. the 

sine quc7enor, is that the it seek redressal against any order 

fax pertainir ig to any matter within the jurisdiction of this 

TribunalSvidently since the Railway Recruitment Board 

Bombay. respondent no..2 was competent to declare the result 
ic-crct 

end it being ioutside the territorial jurisdiction of 
T  

thisbensen of -rn •ribmal the applicants cannot seek 

v4itreiressal of )i4s grievance whl of not teing gly•n any 

acra“erA 	cy respondent 
under Sub Sec. 

Fo1/4ers conferred mis/(1) of Section 19, A.T. Act the central 
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Govt. has issued a notification laying down the jurisdictioh 

of the varicuz. Benches of the Tribunal. In respect of the 

Allahabad Bench wi.e.f6 1611‘85 the territorial jurisdiction 

has indicated in the notification dated 169688 which as 

published in the Gazette of India Extraorkdinary dated 169688 

at Pg6 1 is • State of U.P.(excluding 12 districts mentioned 

under 0.4 no44 under the jurisdiction of the Ludknow Bench 

w.e:f6 15(.191). The final list has also been shown to have 

been published by the respondent no.2 at Bombay. Thus we 

are satisfied that for want of territorial jurisdiction this 

Bench of the Tribunal cannot take cognizance of these 06.Ae. 

8, 	We may now proceed to consider the plea of the 

0.A being barred by limitation which has been raised on behalf 

of the respondent no.2. The selection was made in 1982 and 

When certain discrepancies was found inquiries were held and 

on cortition of the inquiry the final selection list was 

issued in December 1986. The 0,As have been filed in 1999,. 

Clearly the O.As are barred by limitation as provided under 

section 21 of the A.T. Act. The learned counsel for the 

applicant submitted that similar matters were taken up for 

consideration by the Bombay Bench of the Tribunal as also by 

this Bench of the Tribunal and the decision by this Bench of 

ribuhal in the aforesaid aks were rendered in September 

1991 while the decision by the Bombay Bench of the Tribunal 

was rendered en 14‘2491. 

9. 	It is fairly well settled that a decision of a 

r•urt or Tribunal does not afford a fresh cause of a-t!on.. 
r•-* 

TA question of law which came to bi- 
	P.ad could very tnell 

Ly 

thin. Having foJled to d‘i so t(-?/ c=vt''Qt tit f 	 hat 

...723 
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the decision by the Aribunal AS other case 	affordt>sa 

fresh cause of action. The can law on the question has been 

considered by the Madras Bench of the Tribunal in a case 

reported in 1994(28) ATC 810/11..I.P.B.0 Class /II VsIg Won of 

India and Crs. we are in respectful agreement with the view 

el- 
taken in the saideecisioWs we this- keit:WO hold that the CI.As 	d! 

are barred by limitation4 

10. 	
We may not.' proceed to analyse certain decisions 

sited at the bar. The Bombay Bench of the Tribunal vide its 

judgment dated 14.2i.91 had observed that most of the applicants 

were not declared selected because they have obtained less 

than 150 marks The 'Bench in its decision rendered on 14.2.91 
Inoarks care 

wee held that the dug off 4.# arbitrar/Bp as it laid gown 

certain qualifying *arks in excess of 35% even though 

sufficient number of persons were not going to jcirl the 

services emd even those whe had secured less than 150 marks 

had to be appointed to fill the available vacancies which 

were advertised./'Certain directions were given to the respo- 

CO ndents to identify the actual number of vacancies in the Emple- 

yment Notice No. 2/81-82 and the vacancies in each category 

have to be further earmarked. This is for category not.25'. 

(ill The respondents shall further find out as 
to how many 

candidates, who appeared in tic said exnination, 

have been selected finally and given appointments 
Several statism other directions were also given which would not be 

relevant for our purposes. Except to note that in compliance 

with the directions given in the said order the High Power 

Ccpmittee clove its report. Thereafter a contempt petition was 

filed anc 	 Its: pt 	 B,n6h passed an order 

d a ted 	dIr4cting'that 	ti.c 	applic3:)ts who have 



:: 24 :: 

SeCirele.' 1 05 or more marks out of 300 shall be.deemdd to have 

been recommended for Category No.25 and the General Managers 

of the respective Railways shall take steps to consider 

whether these applicants can now be granted appointmments 

in the vacancies which we have indicated within two months 

from the date of receipt of the order!. 

11. 	The respondents thereafter filed civil appeals no. 

1821-31/1994 and the Hon.ble Supreme Court vide its judgment 

delivered on 2949x.1994 set aside the order dated 6‘10493 

passed by the Bombay Bench of the Tribunal/. It did not find 

any arbitrariness in the cut off marks which were also adopted 

by the High Power Canmittee' Thereafter certain other 

petitions were filed before the Bombay Bench. The !leading 

nA 4S 280/91'. The 14 O.As were decided by a common judgment 

1.2.95 and they were dismissed on the ground of limi-

tation as also on merits. 

The learned counsel for the respondents has also 

placed for our consideration a decision rendered by the 

Jabalpur Bench in O.A. 4C6/88 decided on 6.2.95. The MIS 
coi Ii, 

Bench took the view that,the decisions in appeals by the 

Hongble Supreme Court through, its jujgtent dated 29'.9c94? 

Mc matter has came to an end and oisnisE.e ire Q holding tha 

the applicantp was not entitled to any relief•. 

13. 	These O.As have km to suffer the same fate:. They 

are barred by limitation, not maintainable before this Bench 

and even en merits no case for interference is made out. 

kll the Oaks are th er(re th.sm 	 i isseci, tic- cre,s as to costs 
I A 

r 
• 	• t 


